
-
, 

03.10.2005 

Hon'ble Mr. K.B.S. Rajan, J .M 
Hon'ble Mr. A.K. Singh, A.M 

-

C C .A .136/05 in 

O.A.No.1116/05 

Heard. Sn A K. Srivastava learned counsel for the 

applicant. This contempt petition has been filed for non­

compliance of the order-aated 16 09 2005. It has been 

stated by the appltcant that despite the vacancy of 

Pharmacist subs1sts1 the applicant has not been 

accommodated to that post even though he 1s medically fit. 

It is made clear that existing arrangement should have 

been continued i.e. the applicant shall be kept in v1aiting until 
. 

one Shri A.P Singh joins. 1n which event,his continuance will 

be subject to the outcome of the 0 .A . Now it has been 

stated by the counsel for the applicant that neither Shri A.P. 

Singh has been relieved from the present place of posting 

nor he has joined at the place, where the applicant was 

working . Accordingly, 1t is directed to the respondents that 

the applicant should be accommodated on the post of 

Pharmacist at least provisionally and respondents shall also 

pay him tne salary ·rhe contempt applica~on 1s converted 

into tne M A . and nobce be issued to the respondents 

accordingly. Let, a copy of this applicant be sent to the 
0~ respondents alongwith this order and this M.A . should also 

• • 
l" o 'tr 4. ~ --+ w, rn 'k. 

J>/>1>t..: G,,,,tol "i'\ef h.l.. be listed atongwtth O.A. on 18.10.2005. It is also provided 

u~ ~ ~~at if the applicant has served the department in the past, 
'"I>.:..\ ..fi lt ~ -n,..~..J-Y 
~ n~J,t. C~'-" ~he should not be denied his pay and allowances1 and the 

1 t.f , / o · )h'O"'' ~~y· same hou d e paid to him within a week from today. 
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